" Division Bench
NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
KOLKATA

C.P.No0.173/2017
1A-171/2017

Present: Hon'ble Member (J) Shri Vijai Pratap Singh
Present: Hon'ble Member (J) Shri K.R.Jinan

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 16 August, 2017, 10.30 A.M
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ORDER

Ld. IRP as well as Ld. Counsels for the financial creditor and the

corporate debtor are present.

IRP has filed progress report dated 12/08/2017, which may be

taken on record.

It appears from the minutes of the CoC dated 29/06/2017 that
CoC has unanimously decided to appoint Shri S.M.Gupta a Resolution
Professional. In view of the decision of the CoC the’name of IRP, Shri

S.M.Gupta, is confirmed to work as Resolution Professional.

It appears from the record that Shri S.M.Gupta has accepted
Rs.1,00,000/- as remuneration, again CoC recommended Rs.
2,00,000/- as remuneration and in its meeting dated 11/08/2017 has
approved the remuneration of RP of Rs. 3,00,000/-. It is pertinent to
mention here that IRP has given his consent to accept Rs.1,00,000/-
then how his remuneration is increased from Rs. 1,00,000/- to
Rs.3,00,000/-, is a matter of concern and CoC will decide on the matter

in its next meeting.

List the matter on 30/08/2017 for further order.

(K.R.Jinan) (Vijai Pratap Singh)
Member (J) Member (J)




